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Ul
W Affidavit 1o be Fuenished by the canaidate alongwith Numination Paper
~TNT Before the Retvyning Officer

FFor rl{:utmn m%WM#amt of the Housa:

From?2&: Cuoastituency(Name of fie Constiiu o .
&mmmw ..m‘gr«’ sl of. Late. Ramashyay. Roy.. . .
51- « YCR, TC st ol W ...... [I'I.'I.[‘FIHCH'I. 1|..I|I stal de!taS} 1 akdidiio: gt el abeayve
iya, , P.0, [ Pin Codde -B4331;
L"""""“"”« do hereby solemnly affirm and state o i g s ol gjﬂ.‘.— S‘m e 4

( drike out whichever is nol spplicable)

{1) | am a candidate set L nﬂhﬂ?m.&f?.(mm of the political pa-r[! I S e e ey

, - "
(2] Details of PAN and status ﬂf filing of Incomé iax return :
| §i.No. [ Names T Permanent The financial year for | Total income |
I Account Mumber | which the last i shown In Income |
(PAN) Income-tax return has | Tax Retumn { in |
. e lﬂﬂ filed Rupees)
| Sell Tl has bedn A
I ADGPY 0086 M F 1 m .t N-A |
2 Spouse- Syb. Grayatiil Devi NAL v iy Semccss TR TV
£ Dependent | Ankuy Kamar AR AL A aak
i Dependent  Kumar Ankusk NoA. AA N4
] Dependent 3 g_mwﬂm:.y AR | ~cA 1 N |
Anblb s - -

{3) The following case(s} is/ are pending against me in which cognizance has been taken by the court:-

51 Offence Description
| Nao. . |y e e I L ) S |
{a) The details of cases where the court has taken Lfe 147 148,149,452,323, 324, 315 3%é, 307,333, |

cognizance, Sections of the Act and description as53, 337,427 L.A.L. .L 27 Avrma Ac;t
of the offence for which cognizance laken :

in Dumra P.5 Case o~ ljyg
[ ®)" | Name of the cour, Case No_ and Date of oriér | C.3.M., Sikamarhi , Dumra 5. Gase o~ 7
taking cognizance - G-R. nn.-wn':-*/gg srf ~573o4  16:11.1998 |

{c} | Details of Appeal (s) / Application(s) for revision) Tvial Pandu-t_% 3n Hhe court o Fre.-1,
(if any) filed against the above arder(s) 14 i

4. Cuses in which | have been convicted by a court of law{other those referred o in Fnr’m 1'&}

;{a} The details of cases, Sections of the | e —— !
: Act and deseription of the offence for | MoA - |
I which convicted ] i

L1 o
| (h) ! Name of the Court(s). Case No. and ‘

|
[ [ Date(s) of order(s) .

et e e  ——————



te} | Punishme Limposc. |
I

M'r.n'

3¢ That | give heiein below the details of « v nssets {mwvable and Lomovable vie ) of mysel..

tw spouse and all dependents:

A. Details of movable assers :

i Mina:

bt

I. Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case of de
Mame of Ban

sipTnvestment, the details including Seral Number, Amount, Date of Deposit, the Scheme.
Institution and Branch are w be given

5. Value of Bonds/Share/Dehentures as per the current market value in Stock Exchange in respect @1 listed

tompanies and as per books in case of non- listed compunies should be given
4. Dependent’, here means u person, substantially dependent on the income of the candidate.
3. Details: including amount is 1o be given separately in respect of each investment)

| S. | Descriptiof - Self Spouse Dependeat-1 | Dependent-2 | Dependent-3 |
| N -" = : agdbn Devi | Andeir Kumar mﬂmaw‘!@
R R Iﬂr..{-n,m[_ & 50,000/ Nif Mid | s lo,omm f_ |
(i) | Details of Deposits in Bank ~ [Bankcef dndia ST, Sthumark {, et Banke of
accounts  (FDRs, Term Deposits Ff'.';"‘;.'f,“ifﬁﬂ " AJoro.-Bo4073 dndia , 80 :
| and all other types of Deposits | Ea. EHE- € 1r34g Ajno-305 1995181 pf
| including saving accouns), ages Sy Ml _
1 Deposits with Financial Wi ne.~ 4318 Ielolof3) B '?n,:mnf = i
| | Instinations, Non Banking Rs 4891/ | ;
| Financial Companies and BT, Afno.-3352001 |
f C tive societies and the branck, Acdia 500059441
| oRpae ey e ne.- 20015 g 51540 Bs. con I |
|, amount in each such deposit 25, 1774 L . e :
| fiii) | Details of investment in Bonds, ' ; . |
Debentures/shares and units in [N Nif Nl Nt Nl |
companies/Mutual Funds and -
| | others and the amount. | 1
i[iv‘} | Details of investment in NSS, T o L.I-L. 2 I
| Postal Savings, Insurance Policies . , ¥ - AL !
i and investment in any Financial Nik N d :i* of |
| Instrument in Post office or P4 Pa. 4 Laes. | |
- Insurance Company and the i ;
| amount | A 1
vy | Personal loans/advance given o i ’
I any person or entity including IYH | Mif Nt Nl | Nl
! | tirm, Company, Trust etc. and | I
| | other receivables from debtors | i
| and the amount, o ) ___i__ e e !
"(v1) | Motor Vehiches/Aircrafis/ seorpie-Hahinge Mok Ve ; - ST
| Yachis/Ships (details of Make, ~ (B&-#iPe-3911 [R-30- 4461 | NI Wb Nig |
Registration Mo, ete, Year of deif 1848 | .
|” _ | Purchase and amount ) é. 915, HTD_." m. 2,20 6w/ | - L. 1
! {vit;| Jewelry, bullion and valuable Guold - 16 g [old 210 gam  [Geld- 10 g [Guld— 15 §m.  Gupld - 10 Gm. |
; l. thing (give details of weight and | of k. 28 &0/ .“"f“ of ie.380m/ |of B 28,600/ idﬁ.“‘,mj, !
| vatue) i i R g_&_sg‘n{;,, AR R S

Optimized

by www ImageQptimizernet



el

?u ;ﬁlll;. other assets such 5 value of

o i ¢ lims/interest ) - =m e F ) ER T e -
l{u, I[.-rm.;'lui:l. value o, 0l ﬂ.ﬂ?/ g ” ﬁﬂ'ﬂ/ 4t53im/_ 415 54.1./ 38, mf !
I 3. Iretails of Immﬂp_.pj; PEATI

(Nezw:

I Properties in joint ownership indicating the cxtent of joint ownership vill also have to be indicat d
2 . Each land or building or apartment should be mentioned separately in this format.)

r'_:-- t i';-t_mﬁpl:iﬂ: E Self Ir...]:n““ - "-i}tpr.nd:nt-l Dependent-2 Moz " Dependent-3 i
No D Ak Rumesr | Kumas Anbaugd, (Fumar Akchasy-
{} [ —— B 1 Y A b-ﬂ hl‘hm!d
i) | Agricultural Land Maslkpur Maghat : |
Location(s) havniga, Priha nal N3l nafl Mal
_Survey number(s) | sibmmarid o - |
Avrea (Total measurement in i4 Acres, Abare d_'..'l F \ y |
i i ot puiemad N H , nid (YN | Ml
Whether inherited property
{Yﬂﬂr”ﬂ'} Yﬂ-& M-R-. - A e A H-,l“
Date of purchase in case of self MoA - i . il A
assqillrvd propety M:A M. A A BA
"Cost of Land (in case of N.A- s AR Mo
purchase)at the time of : e BEER . A
purchase
Any Investment on the land by NN} : - 4 | 2
way of development, Mt s e “ie
construction ete,
Approximate Current market .70 Lace st Ml it nsl
value : Apprexi \
|
i) T eaRinral Land ; _
Survey numben(s) S
Area (Total measufement in . M . . :
by nal N Nt niR Nl |
Whether inherited property | O LA A |
( Yes or NO) N-A: A i hik l
Drate of purchase in case of self AA n-A .0 M A AA
acquired property
Cost of Land (in case of : o
purchase) at the time of N-A: M- A: b bl s
purchase
Any Investment on the land by = : .
way of development, e N-A> N+ A: . . |
| construction etc. -
h:::pmmmntt Current market Mid Mot NS A dl nNid
value - |
| (i) | Commercial Buildings . : ;
| (including apartments) NN Al AL nak wead
| | -Location(s) : |
~Survey number(s) l Y (— "I
Built up Area (Total NEY Ml PN PR | N3l |
measurement in 5q. fi.) - ] AT Wi, i |

Optimized by www.ImageOptimlzér.net



' % wiher inheriied property A P B N
i If'_‘;"‘nglﬂgﬁf - iR g ol SR g | e |
i !- s of purchase in case of Lo | AA A A | M. A __| MA. i MOA |
[an tired properts | = AR . -
C st of properly (in case of ; 2 | Lo 5 : ONA- [
| i rehase) at the fime of N-A M- A [ N-A Hid | i
| |pchase = - + ——
Aoty Investment on the ; [ . M-A-
| praperty by way of | NeA. M-A N= A : e ‘
| development, construction eic. | fit |
| Approximate Current market VT Nl T Ni N
| value _ R S W i SS——"
(iv) | Ressidential Byildings (including | Manbipice ) o | ,
! npartments, ) ﬂu&hj..wnir,, Nt pad | Mad Y i
1 -[.Uﬁﬂ.ﬁﬂﬂ{!&} Foaurabha i o 1 |
- Survey number(s) Sifarnarti !
Acrea (Total measurement in 4950 LD N Maf I} 1
sq ft.) {skar Aok ) __JI
Built up Area (Total 1,307 sq4t  pil NI | (VN Al '
mrieasurement in sq. f.) P SN
Whether inberited property CN-A N A N A NGA
| (Yes or NO) b
Date of purchase in case of self NOA- M A. M. A M. A Mo A
mﬁr?d property A
! Cost of property (in case of NA- Kok M.A. N A MN-A-
| purchase) at the time of A
: Aty Investment on the Jand by Y] MoA- MN-A- MNA. MN.A. 1
way of development,
: construction eic,
. Approximate Current market B, 5 Lags (N Mt Nt nid
| value .
| iv) | Others (such as interest in YN NP [N Ml INE
.____FOME: 3 Y,
' (vi) | Total of Current Market NUt Nid M3 N3
! Value of (i) to (v} above 75,0 " mf_

{6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-

[
| Mo

[Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
TG Sk « % Aﬂ*—lﬂ"k = k "lm mlkﬂh‘.‘.
| Dagy -ﬁ-hkit i |
"G) T Loan or dues to Bank/Financial | Gaxk of Indin , Unien Bamk , |Cerdend Bank of ]
| Institutig Faibmba, Situmonts 0 Sibmart (Ondia, Sitamartl M3
Name of Bank or FI e E3,50/- N2Z e 4 Laes | o 4 Laes
| Amount outstanding i ptarKalay sduetirmal |Ehusitionad
| Mature of loan i Bamke : Lenwm Lomin i
- | Loan or dues to any P;M.Mh
e Loty atiwonan: | TRERUE g N Nk nil
e |
Amount dutstanding fa, & Laea, 1
| Nature of ioan | vekiels loan \ S




" [Aay oiber liability ) ik N2 | mid | wi | omE __J
Grand total of liabilities Taséanbo| wNid  |[4mom) | 4@ ol | Nk |
(i) | Gaveigment Dues; ' TF
[ues 1o departments dealing W00 S N Al i ek Nl ‘
i | with government cid dl |
i _} atconmodation | | I _|_ L .._|:
1 Dlues to departments dealing | a8 ! it I
with supply of water - Nt ) Nt | wil (Y| !
T Dues to departments dealing | | : ; Seoml | & o mmy
with supply of electricity Nk Nk Nik nik Nk
Dises to departments dealing ; i P .
i o B.aseee) | nik Nik Nt Nid
telephones/mobiles -
Dues to departments dealing i : ‘ '
with govemnment transport Nt (YH il Nt sk |
{ncluding aircrafls and |
belicopters) = — i |
Income Tax Dues wok nal ral VHIY NH -
Wealth Tax Dues i Nk Nid Nit N
Service Tax_Dues Wit Nk ait Nif pid
Municipal /Property Tax Dues N NI M3 ey nst
Sales Tax Dues NTT ) Y, ik NI | arid |
Any other dues T nid N NEY T ]
| Grand total of all Govt. dues 15 mmf__ IV I Mip nis st l

{7) Details of profession or occupation:
& Salficcinienin Faxrmer
b, Spouse ......... Heuso Lyife
8) My educational qualification is as under:
e E.E.QIWSER.-K-E. ,smxufmmunimvxﬂ-}-mﬂf‘”w - 1380
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Wame of the School /College/ University and the year in which the course was completed.)

{(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/Smt/Kurm. Ram Naresh Frasad Yadaw
Z. | Full postal address g Sy Mushakirnija pabewn » PO -Ardauli
3, | Number and Name of the constituency and 15 - Parihar Logis latinre Assembly
| stke Bibav S -
3. | Name of the Political party which set up the . +a. P
candidate (otherwise write ‘[ndependent’) B’“"“{‘ﬂ“ J ”td’ _—
4. | (a) Mumber of cases in which conviction order M
passed (ather than those referred 1o in Form 6) o R




[ ) (e Tuial number ui I_Lmii_ng caus where the o :
: caort {8} have tabon cognizane ! {EM) I
— e s 2 e Froaesoi S 1
|3 L PA af Y. e which st R R O R
B . el | Income Tax Retrn filed | |
L i{a)Candidate AD&PY 0086 M R, R v i |
| {b} Sponse: _ Y E M. A e N 4
. | (¢) Dependents N0 | A A [ N A |
| 6. _.I._l_l'_l"_hll.ll of Asscts and Liabilities in rupees ) |
I Description | Self Spouse | Dependent-1| Dependent-ll | Dependent i1l |
A, Moveable
|| Asset (Totatvatuey (100! ’*"W ; mf it i ?'*/'. .--E.F'.m"’“ =
B. Immovahle Y SawE . ' . . !
| s B '}'_:_r}u-u‘mf_'. nal Nk Nt i N3t
(i) | Purchase Price and SR N i i o
Development Cost of Nt pak Nk Mt [N 4
Immovable Property
‘| (Total Value) ' |
[il) | Approximate Cument ¥ L s 2 1
Market Price of 7s,00,0m/| Nik | Al Ml nik
Asset (Total Value) o]
7 Liabilities sy d
(1) Government i . . * .
dues (Total) as o/ | N2 Nk (NEP | nad !
(i} Loans from Bank, . : : .
Financial Institutions and 7096426 Nk 1™, m/ S, ﬁ'ﬁ'ﬂf = nid
others (Total)
8. | Highest edueational qualification:
' £.80. — S.RK.G. Couq_z,g &M/E:hruwut? l"hz-{fﬂ’?u' 1980
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct (o the
best of my  knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
declure that

(1) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

il Loy spouse, or my-dﬂpcnd::ms do not have any asset o Hability, other than those mentioned in items 5 and &
aboawg
L

Verlioda. oo annathisthen s aninnmsasnnday el i sinaininia sansnndB b aansn

DEPONEN riﬁ e




Note: 1 Affidavit snould be filed latest by 300 M on the tast date of filing nominations, _
2 Adfidavil sunuld be sworn before an wath Commissioner or Mugistraie of the First Class of hefored o Motir
Public.
X Al eolummns should be 17led up and 10 column to he left blank. [Fihere is no information o faraisl e espaad of
any item, either “Wil” or “Mot p.plicable™, as the case may be, should be mentioned
. The affidavit should be cither 1vped oo written legibly and neati
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